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THE HOMEBASED WORKERS
(PROTECTION) BILL,- 19%

SHRIMATI KAMLA SINHA (Bi-
~'har): Madam, T beg to move for
leave to introduce a Bill further to
provide for the protection of the
homebased workers in the country
and for matters connected therewith,

The question was put and the mo-
tion was adopted,

SHRIMATI KAMLA SINHA: Ma-
dam, I jniroduce the Bill.

79w MARRIED WOMEN (PRO-
TECTION OF RIGHTS) BILL, 1994

SHRIMAT] VEENA VERMA (IMad.-
bya Pradesh): Madam, I beg to
move for leave to introduce a Bill
to protect the rights of a married wo-
men and for matters connected there-
with.

The question was put and the mo-
tion was adopted,

SHRIMATI VEENA VERMA: Ma-
dam, I introduce the BIll.

THE :NATIONAL COMMISSION
FOR CHILDREN BiLL, 19954

SHRTMATI VEENA VERMA (Mad-
hya Pradesh): Madam, I beg to
move for leave to introduce a Bill
to constitute a National Commission
for protecting rights and interests of
children and to provide for matters
connected thedewith and incidenftal
thereto.

The question was put and the mo-
tion was adopted,

SHRIMATI VEENA VERMA: Ma-
dam, I introduce the Bill.

So——

Bill, 1991

The reservation of posts fo.

men in Government serviceg
1994 w

SHRIMATI VEENA VERMA (Mad-
hya Pradesh): Madam, I beg to move
for leave to introduce a Bjll to pro-
vide for the reservation of posts for
women in Government services for
improving their lot in the mociety
by making them financially jndepen.
dent and for matters connected there-
with.

The question was put and the me-
tion was adopted,

SHRIMATI VEENA VERMA: Ma-
dam, T introduce the BIll.

—

THE PREVENTION OF INFLUX COF
FCREIGN NATIONALS IN THRE
COUNTRY BILL, 1991—Cond.
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SHRI HIPHEI (Mizoram): Thank
You very much, Madam  Vice-Ch-
airman. Madam, I am very happy to
be one of the participants on this
very important Bjl] moved by my
colleague Mr. Krishap Lal Sharma,
The Bill is titled: “The
influx of Foreign
Country Bill, 1991’.
should have been
back in 1901.

Prevention
Natjonals in the

This means, it
introduced way
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When 1 saw this Bill the ques-
tion came to my mind as to why we
had this influx of forejgn natjonals
{iom across the border. The answer
is obvious, Madam. The answer is
that ™dia is a better country to live
in tha,y the neighbouring countries.
Thjs shows how lucky we are; how
lucky we, Indians, are. I am proud
of my country.

Madam, in 1989, when the question
of apartheid in South Africa was
discussed at Barbados, I said very
proudly that India was full of diffe-
rences, that India was full of diver.
sities, but that we maintained unity
in diversity. Today, the foreign
nationals are coming to our country
only because they think that India
is a better country to live in than
their own countrjes.

In some respects, I am very proud.
But while being proud, I would like
*o say, at the same time, that we
cannot remain complacent because
Indiag would have to be kept safe for
future generations. We have also fo
t-ke into account the population in-
zrease and the area of the country.
Therefore, we have to preserve our
land. We have to protect our coun-
iry from the foreigners for the sake
of our future generations.

When I was a Minister in Mizoram,
in 1984, I was sent to repatriate the
Chakma refugees who had come from
Bangladesh. Whepn I saw them, 1
sympathised with them very much.
As a human being, I have love and
affection for my fellow human be-
ings. They were asking me, they
were requesting me, to allow them
to remain in India. They said that
they would rather die here than be
ent back to thein country. In
spite of the sympathy I -had for
them, T told them: Brothers and
Sisters, it is far better to die in
vour natjve land than to die in
India: you please go back to your
native land and die there peacefully’,
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I told them: ‘India is nct your na.
tive land; you are not supposed to
die here, in India’. After a week,
they were repatriated; they were
sent back. In the same manner, all
the Wforeigners who have come to
cur country, illegally, should be re-
pairjated, should be sent back.

Madam, today, in Arunschal Pra-
desh, we have some 8§0,000 refugees—
it the number is not corre~t, I may
kindly be corrected — who are still
there, They have not been given
Indian citizenship. They have been
allowed to remain there for such a
long time. Even the Supreme Court
had given a judgment that they were
foreigners. So we have such cases
in North-East India. The Government
of India have fo be very, very cau.
tioug and careful about the refugees.
We must take a firm stand to See
that this land is protected for the
future children of India. Otherwise,
as I said earlier, the land wijll never
increase. Only the population will
increase. So, what about our futuve
generations? We have to think of
them today very, very seriously.

When I speak about foreigners, I
would like to go a little further. To-
day suie of the States in North-East
indja are called restricted areas. If
2ny foreigners has to go there, he
hag to get a Restricted Area Per-
mit. But those forrigners who
want to visit the North-Esstern States
are not foreigners from our neigh-
bouring countries. They are from
sdvanced countries. Most of them
are from the western countries, who
do not want to stay in India per-
manently. So, why should we
restrict their enfry? What is the
meaninig of the Restricted Area Per-
mit? If we want our tourism to
grow, this Restricted Area Permit
system should be abolished or, at
least. relaxed. Otherwise, tourjsm
cannot be improved there. So I
would like to appeal tn the Home
Ministry that this Restricted Area
Permit system may kindly ke abo-
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{ished once for all so that the North-
Lustern States also are visited by
wicign tourisis.  L¢; those Siates
have their own reso.rce or income,
let them have their own revenue.
Most of the North.Easiern States are
called ‘special category States” and
they are solely dep=—dent upon the
financia] assistance of the Union Gov-
ernment. Sp I would like to appeal
1o the Home Ministry, earnestly and
ldumblyy that this Restricted Prba
Permjt system should be abolished
or relaxed.

To go to some plazes they say an
Inner Liune Permit is raquired. Some
time back. I met  journalist. He
was sayirg, “Mizorem is my home.
Why should I not b allowed to en-
ter my home?” T said, “No My
friend, India is our home Mizoram
is one of the rooms. India is a very
big house. But if we are going to
en‘er one of the rooms; where a
newly-married couple is staying,
withou; knocking, it is not good”,

The Pezce Accord was signed in
1986 only. This Inner Line Permit
system is based on the Chin Hills
(Regulation) Act. Thig has noth-
ing to do with the Restricted Area
Permit. This is only to protect the
special interests of the minorities
of the North-Easte'n States. So,
these two important things need not
be linked together. The Restricted
Area Permit has its own meaning, and
the Inner Line Permit hag its own
meaning.

When India became independent, it
was first divided into sixteen rooms.
The framers of our Constjtution had
in their mind that in one of the
roomg there should be children whe
could not go along with the domi-
nant group. So, they provided the
Sixth Schedule to the Connstitution
of India. The Sixth Schedule is like
a screen in one of tte corners of the
room. Those areas where we need
the Inner.kine Permit are ome of

the corners. They were all in the
Assam State. Those days Assam
was very big. I the corner of that
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room, there are many sections eof
people who are thought to be chil-
dren, who can be easily assimilated
by the dominent group. That js why
there was & screen, a purdah just to
protect their gpecial interests. That
is the Sixth Schedule previsien.

On that basis, the Autonomoug Dis-
tric, Councilg came into being. To-
day, throughout India we have only
nine Autonomous Distriect Councils.
Altogether we have only nine Auto-
nomous District Councils where we
bave now children who can be easjly
assimilated. That is why the Inner-
Line Permit iz required.

Why should we need the Inner-
Line Permit and the Restricted Area
Permit together? So, I would ljke
to appeal to the Home Minister that
the Inner.Line Permit be allowed to
remain as it is today so that they
alsg can grow up according to their
snecial interests. That is the reason
why we have the Sixth Schedule
Provision in the Constitution. This
may kindly be remembered. And the
Restricted Area Perrmit may be
litted.

Madam, I am very happy that
this Bill has been brought in by my
senior colleague. I is a very very
important Bill. As I have maid, we
have to protect the land for all our
children. So, let ug take it very
serjously so that wWe can avoid the

influx of foreign nationals from
nationals from our neighbouring
countries.

Thank you very much, Madam.

*SARADA MOHANTY (Orissa):
Madam, Vice-Chairman, I rise to
support The Prevention of Influx of
Fireign Nationals in the Country Bill,
1991 moved by my friend Shri Kris-
han Lal Sharma in this august House,
The influx of foreign nationalg to

¢English translation of

our country is m far greater problemn
for us than price-rise and unemploy-
ment. The foreign nationals who
have been staying in our country ille-
gally are posing a severe threat to
the unity, integrity and security of
our country. They are creating ir-
repeirable damage to our national
choracter. They are also an un-
necessary burden on our country’s
£conomy .

Madam, I am reminded of the po.
litical atmosphere which prevailed
during Sepoy Mutiny. We fought
sgainst the Britishers as a nation.
Our Leaders showed examplary cour-
age and unity against the enemy.
*Tow the time has come to remem-
ber that heroic period of history.
=u: unfortunately that unity among
us is missing. There cannot be @&
sadder thing than this.

Madam_ the jllegal influx and settle-
ment of foreign nationals in our coun-
try is slowly becoming a very com-
plex problem. The most shocking
aspect of this problem is that mo-
body knows the number of the for-
eign nationals who are staying ille-
gally in different parts of the coun-
try. My information is that the
number of these people exceeds the
list maintained by the government.
for example. Madam, Vice-Chairman
it you go to Paharganj area of Delhi
you would come across a number of
these people moving on the streets
without any fear of the law of the
land. They ere Staying in hotels,
rented houses like any other genuine

citizen of India. They are  also
carrying passport and other travel
documents, but unfortunately the -

Police Constable would never be
able to prove whether those docu-
ments, are gentuine or fake. In actu-.
ality they are carrying all forged j:lo-
cuments like passport etc, By p.aymg
extra penny they are able to silence
the landlord in whose house they are
staving on rent. The landlords also
do not reveal the identity of these

the ori—ginal speech deh;fered in Oriya.
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forejign nationals who are staying il-
legally in their houses, You wouild
never be able to know about their
activities. Very often they are in-
dulged in activties which are against
the interest of our country. In to-
day's newspaper there is a news
about a bomb being planted in a
Cinema Hall at Cannaught Place. It
hes also come in the news that a
foreign national is responsible  for
this activity. I can speak with res-
ponsibility that these acts of sabot-
age are being committed by foreign
nationalg who are staying illegally
and without any genuine documents
and reason in India, The citizens
of our vcouniry are unable to live in
peace. They are living under a per-
sistent fear of kidnappings, arson,
riot, bomb-blasts and social tension.
fin urban areas the situation ig so
bad that people are sceptical of rea.
ching their homes safely from their
workplaces.

Madam, there is another dimension
to this problem. The foreign natio-
nals who are staying illegally in the
country are engaged in the most-pro-
fitab'e businesg called drug traffick.
ing. Wheir purpose §s to make
quick money at the cost of the
youths of our country. There is
ne beetle.shop in big cities where
drugs are not available. The young
boys are getting addicted to drugs
and thereby harming themselveg and
their families. So these people are
responsible for damaging our natio-
nal character. The parents of the
drug-addicted young boys suffer men-
tal agony. Drug addiction Ileads
these young boys to committ other
social and economic crimes. Ultima-
tely it ig harmful for the country,

Madam, Vice-Chairman, we come
accross news about bank.forgery and
such other economic crimes. These
people are at it. These people are
also a burden on the economy of our
country. For no valid reason at all

we are feeding them from our stock

ot foodgrains. Had they not been
slaying here we would have been
able to export ihat surplus food.

grains and earn foreign-exchange,
for our own country.

Madam, 1| am reminded of my
childhood days whoaen there was a
deep sense of fellow-feeling and good
will among members of different
wmmunities {during festivals like
Dussehra and Muharram. But now
tnat cultural and so-:al involvement
and  merry-making ¢re very much
lacking among  people of ‘different
communities. Now the seeds of sus-
picion have been sown among them.
Thig is highly dangerous for the unity

cnd integrity of a secular county
like India.
Madam, Vice-Chairmgn,  before

concluding I would like to speak a
few words on the adverse effect of
these foreign nationals on the elec.
tion process in our country.  These
poople_ in some parts of the country.
like Assam are trying to enlist their
names in the voters® list and thereby
claim citizenship of Indiz. This is
highly detrimental’ to the interest of
our people. It is essential for our
government to  identify the foreign
nationals whg are illegally staying
in our country, The voters’ list
should be revised and their names
should be deleted from it. The Offi-
ccrs who are responsible for  this
type of malpractice should be pulled
up. They are taking the matter very
casually. There are suchy people
who have been staying illegally for
ten to twelve years in India, Such
people should be identified and sent
back fto their countries. Govern.
ment should fence the border strong-
ly in order to check such inflitration.

I urge wpon the honourabl: Mi-
nister to accept this bil] moved by
my friend Mr. K. L. Sharma,

Thank you.
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AXNNOUNCEMENY HEGARDING
WELCOME 10 PARLIAMENTARY
DELEGATION FROM EGYPT

THE VICE.CHAIRMAN (KUMARI
SAROJ KHAPARDL): Hon. Mem-
Liis. I heve an anouncement to make,
We have with us, seated in the Spe-
tial Box, Members of the Parliamen-
tary Delegation from Egypt, curren-
tly on a visit to our country, under
the distinguished leadership of His
Excellency, Dr. Ahmed Fathi Sorour,
Speaker of the Penple’s Assembly of
Egypt. [, on my own behalf and on
behalf of the Members of the House
{ake plessure in cxtending a hearty
welcome to the lecader and other
Memberg of the Delegation and wish
that our distinguished guests will
have an enjoyable and Cruitful] stayin
the country. We hope that during
their stay here, they would be able
to sec and learn more about our
Parliamentary system, our country
and our people and their visit to this
country will further strengthen the
friendly bond that existg between In-
dia and Egypt. Through them, we
convey our greetings and best wish-
es to the Members of the People’s
Assembly and the friendly people of
Egypt. Thark you.

S——an
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THE PREVENTION OF INFLUX
OF FOREIGN NATIONALS IN THE
COUNTRY BILL. 1991---contd.
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